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Certified that no further action is required totaken “lnd that the case is fit
~ {or consigimment to the lecomdloom (dccuied’}

, N oL d QK GD "S"L !
Dated b?gé/// Fg/[))\ @/L s P\ﬁ 7&“ % Cﬂa)

Counter Signed.......
- .
Signatfire of the -
’ Jeafing Assistant
Section Officer/In charge o | o
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Particulars to be examined Endorsement as to result of Examination

1. s the appeal competent? ‘ N&/b
2. (a) Is the application in the prescribed form ? - ,\a’h

(b) Is the application in paper book form ?
(é) Have six complete sets of the applicatio

been filed ? ' To /Q'JZ _
3. (a) Is the appeal in time ? - %

(b) If not, by how many days it is beyond

time ? - _

(c) Has sufficient case for not making the , - ‘ .

" application in time, been filed ? '
. 4. Has the document of authorisation,Vakalat-

~ nama been filed ? %

IR 4 .
“5. s the application accompanied by B.D./Postal- ;

Order for Rs. 50/- : A/)/V) Dy ¥ \'] ) 7?0 ) M 5&:

\ g

6. Has the certified copy/copies of the order (s)

against which the application is made been '\a/\?
filed 7~

7. (a) Have the copies of the documents/relied
upon by the applicant and mentioned in %

the application, been filed ? : .

C\m\:)

(b) Have the documents referred to in '(a) /\’O/") | ..
above duly attested by a Gazetted Officer . /

and numberd accordingly ?




~ IN.THE.CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUTT_BENCH,LUCKNOY

~  _DRDER. SHEET (1

.A.No .Qp/%g (L)

REGIST‘aTIUN No.

| APOLLLANT Rama Kant Chaulbiey
APETYTATT T N
. . ‘
* VERSUS e _
- DEFENDENT Union of India_g__o__r_s#_mm R
. IHESPUlbLﬂT — o
..nial - [rief Order, Mentioning Referende How complied. .
NLT 0o if necessary with anddate
ui ordor ~ of compliance.
“ro L nata o ) :

4-7-89

“Hon' Mr. K.J. Raman, .A.M.

'Shri'R.C. Shamma, leamed. counsel for the

: three weeks time to file counter reply.
List this case for admission on 25-7-89.

'-; Hon. .ero GQS‘Q Shama' oMo.
- Hon' Mr. K.J. Ranan, A.M.

' Heard the. leamed counsel for the applicant.
~ Issue notice to the -respondents to show cause

as to why this petition may not be admitted,
" List. this »case on 4-7-89 for admission.

I{% J.}\ »

e

. <sns)

Hon"* Mr. Justlce K Nath, V.C.

applicant i's presént Dr. Dinesh. Chandra
learned counsel makes dppearance on behalf

of respondents and requests for and is allowed

on which date the Opp Fs, shall also produce .

the result of the appllcant and the case
is likely to be disposed of finally,

[ _ Y

. . r
Jocdmen win fst

A.M. V.G,

“‘S‘if;‘w&%, M‘{ & 2ol
W
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CENTRAL ADMINISTRATIVE TRIBUNAL, LUCKNOW BENCH.
Registration O.A. No. 98 of 1989
§§ﬁékéhtfchéﬂ5éy& | cee oes oo Applicant,
Versus

Union of India

and others ese eee voe Respondents,

Hon. Mr, Justice U. C. Srivastava,v.C.
Hon'ble Mr. K. Obavva Member (A)

( By Hon. Mr. Justice U.C. Srivastava,V.C.)

The applicant was @ppointed as Mazdoor in the office
£ the respondent no. 4 w,e.f. 5.4.1983 and worked there

till ® & 498k thereafter he was transfered to the office
of AGE Bakshi~-ka-Talab under the controgL of the respondent
no. 5. As per rules, he became eliglblaa;o appear for
promotion test, namely for the post of Motor Pump Operator
in the year 1986, after completing three Yeérs of service.
Therefore, he appeared in the examination which took place
on 4,.3.1987. The result of the successful candidate was
declared but according to him,'hisiieSult was not declared,
He brought it to the notice of the commanding officer and
senﬁfreminders after reminders.but no actioﬁ‘ in the same was
taken. Although one whd appeared in the examination held
on 25.4.1987 his result was declared but the applicant was
informred on 4.11.1988 that as the seniority of the

candidates upto 31.12,1982 was taken into consideration and

@ his seniority is from 5.4.1983, he was not selected

for test, Due to wrongful deprivation of the applicant

‘by the respondents for his promotion, the applicant by

means of this application has prayed that the respondent

Nos. 3 and 4 be dlrected to declare the result of the

rami a+1on
appllcantyncoggug%eg g the respondent no. 4 for the post

Contd oe .Zp/"
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of Motor Pump Attendant on 8.3,1987, and the result so
commuhicated be antered in the service book of the

applicant by issuing suitable command to respondent Nos.

2 and 5.

2. The respondents in their counter affidavit have

stated that the pfoceedingsof the trade test board were
not approved by the Chiéf Engineer and were returned vide
his lettzr dated 3.4.1987 for rectificatioﬁ of the
descrepencies in ter@s of the guidelines}spelled out therein.
It was pointed out that the number of trade tested should
not exceed three times the nﬁmber of vécancies available,

It was further innted out that thé trade test sh@uld be
held in accordancevwith three grade structure and only
feeding cétegories are to be allowed tovappear in the

trade test, Thﬁs, the C hief Engineer)agvised to conduct
the test agaih keeping in view the guidéiine as @5
¢nvisaged in the above letter, Consequeﬁtly, the pfoceedings
of_the trade test held on 4,3,1987 were cancelled and aﬁother
trade test took place on 23,4.1987. The appiicant was not
eligible to appear in the said trade test in accordance

to the above insfructions. So far as the provisiocns of

rule is concerned, he appeared in the trade test‘for the
post of Yjalveman for which sufficient number of vacancies
were available and the eligible penal was large enough to
inciﬁde his name based on the.principle of three persons to be
congidered for every one vacancy. The eligibility

was determined on the basis of guideline received from

the Chief Engineer, and as such, the contention of the

~applicant that he has wrongly been deprived is not

correct. This Tribunal vide its order dated 13.11.1990
after noticing that the main defence of the respondents

is that the applicant did not fall within the zone of

C'Ofltd e e 3p/-'
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. consideration on the basis of the criteridn of the three
candidates for one vacancy.They were directed té file a
supplementary counter affidavit within 6 weeks stating there
in the nﬁmber of vécancies of Motor Pump Attendants for @982
which the trade test was held on 4.3.1987. They were also
directed to file the seniority list of the eligible

candidates, but the same has not been done,

3. The learned counsel for the respondents who in the
mean time produced the record before us which indicates

that there were 37 vacancCies in the month of March, 1987
when the applicant appeared and obviously, the applicant
succeded in the same and it is said that no such cancellation
order has been produced on the record except that a reference
finds piace in some letters. In the secohd examination, the

| assertion ﬁade by the applicant that his position was at s1,

No. 95 has not been denied, but what has been stated by the
respondents is that he was not within the merit list.

‘The position was explained to the applic§nt by the Garrison
Engipeer vide his ietter dated 22,2.1988, The applicant

- has béen informed thatvthe result of the trade test held

in March, 1987 was not considered necessarily due to less
number of vacancies..Seniority to the trade test was taken

into consideration upto3l.12,1982, althaugh, this appear not
to be the case., As ‘éccording to the plea which h3as been

taken in the counter affidavit, it éppears that three

r

 Ls.DEIrSONS Were @pndidsfedgainst one vacancy. It appears that

no clear stand has been taken by the respondents,, as such,
there appears to be no reason why the contenticn of the
applicént should not be acéaptédeﬁks the applicant has

already passed the trade test, in which he appeared becausehy iwf

permitted by the respondents, he shall be given an appointment
in respect of the available vacancies} In case, the applicant's

contd ..4p.
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position wastwithinhthesdunber of vacancies when the
first examinationutook place, he mdy given an éppointment
But, when the test took place second time , and the
applicant has gained the position countable.in the

Carn baﬁﬁwv
merit list, he mf?~g§i appointment taking into consideration
the number of vacancies. The respondents have committed
an error in allowing more candidates to appedr in the
examination and the éahdidate should not be'made to

suffer entirely on the fault of the department. Fhe

applicatjion is disposed of with the above terms. No
%

Lo —

Vice-Chairman

order to costs.

3

Dated: 16.7.1992

(n.u.)
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Ramakant Chaub?( - = = = - - ~Petitioner ,
Versus |

1

Union of India and others - - - - 0,Ps/Respondents:

TNDEX; If

év. Srl No Description of L
L Documents ___Pare no_

1,  Application L- 7

Bor use: in '
Tg tbunal Office . Slgnature of the Applicant

 Date of filing . | %(7
: or-’
Date of receipt by post . -

Re gistr ation no
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EEFORE. THE»CEKTR&L ADMINISTRATIVE TEIBUN&L ﬂLLﬁHﬁBAD
CIRCUIT BEIUH chmow |

Registration O.A. no - -ﬁ. - -« of 1989 (Q

RAMAKANT CHAUBEY, s7/0 Sr1 Bharat Chaube, Mazdoor,,
4.G,E, mkshi-kaa-Talab GE, (West) Lucknow
T BT Petitioner
;_msvs_ -
1. Union of India, through the: Secretary Min, of
,Defence5 Govt; of“"india, New"Dellhi.
R Ghief Engineer Central Gommand M, G.Marg
\ Lucknow _— -
3. ehief Engineerrf Nor thern Command, /o 56 &.P,0
4, Commander Wor ks Engineer, 5241, c/o 56 A P.0O

»5'. ‘Garrison Engineer (West) 11 Sar dar P«atel Yarg

Lucknow

Agm,

'Under Sec 19 of the Central Tribunal Act 1985
, L.the Central Tribunal Act 1985

(i) Particulars of Am_alicant
(i) Neme of the Applicant Ramakant Chaube -~

in Whlch employed: Ka&-Talab Lucknow

(i1) Name of Father :  Sri Bharat Chaube
MM (111) Designation and offlce ¢ Mazdoor, AGE, Bakshi

(iv) Of fice address : AGE, Bakshi-ka«Talab
o ' _ Lucknow

@dntd page 2
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(3)

(4)
- (8)

6)

2) Particulars of the :

}

(W
rs 1. Union of Tngis. wen
Respondents ] . of Ihdia, Goég’ogin.

India, New Delhi,

. 2 Chier Engineer
Central‘@bmmaﬁé,

- MeGeMarg Lucknow

3. Chéer Engineer,
Northern Commandg
¢/o 56 APO

-2~

- 4. Commander Works Engi-
neer, 5241, o/o

56 Abo
5. Garisson Engineer
(west), 11 Sargar
Fatel,ﬁarg
_ Luclmow
&EﬁcMaqpftp : ”
order against which
application is
made,

(i) Order : . C.E. Northern Command c¢yo 56

o ‘APO letter No 416/Ind/350/B1C(2)
(ii) Date ¢ dated 20 Feb 89 |

(ii1) Passed : CE Northern Gommand ¢/o 56 AP0

.. by ,
(iv) Subject : Non declaration of Trade test
. in - dated 4,3,87, in which the

brief applicant had appeared, '

Jurisdiction of the
ribunal 3 The petitioner declares
: that the subjeet matter
of the order apainst
he wants redressal is
Wwithin the jurisdiction
of this Tribunal,

Limitation ¢ The petitioner further

) declares that the appli-
cation is within time and
limitation prescribed u/s
21 of the Central Adm, Act
1985,

Facts_of the case. :() That the petitioner was
appointed as Mazdoor in the office of 0.P no 4
W.e.f 5.4.1§83 and wgrkéd’there till’8;4;1988:
Since§9.4.1988, the petitioner has been trans-
fered to the office of fxPxms AGE Bakshi-ka-

Talab under the control of OP no 5e.

Contd page 3
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f X2% That as per rules framed in this regard, the
petltloner became eligible to appear for promotlon test
namely, for the post of Fotor Pump Operator in the

yea-r 1986 after completing three years of Service,

He therefore appeared for the test of Motor vap Attendant
conducted by CWE 5241, ¢/o 56 AP0 on 4,3,87, A copy of

the order prov1ﬂ1ng ellglbillty of Mazdoors after three-

years of service is 171
is #xXX® annexed ss Ann '1! to this

- -

petition,

; (iii) That as per the rules, the results of the
partlcipants Is declared and is entered in thelr service |
l?§, 1 books, The suecessful candidates are then aprointed as
and when vcancies arise and do not have to appear again
It may be submitted that the results of those failed ig
also declared and they are permitted to appear in subse=

quent examinations,

(Iv)  That a specimen of the order PART II, publish-
ing the casuality of appearance and the result declared
thereof is annexed herewith as Ann '2!' to this petition,
A perusal will indicate that it is PART IT order passed
by GE 6356, bearing no 24 dated 15 Jun 87 and it lists

the results of candidates who appeafed subsequest to R

the petitioner, on 25.4.87.3%2.ﬁeﬁﬂvw/afp@%dQvfn lius 2eot 1@,

(v) That petitioner was much worried to kmow that
. his result® was not declared Whereas all of the rest of

candidates' results was: published,

(vi) That the petitioner brought the matter to the
Tnofice of his Commanéingicfficer, CWE 5241, c/o 56 APO
twho did not.reﬁly. The’petitiongr thereafter represented
to thé 0.P No 5, who was the supérior officer of O.P No 4,
:but no body bothered to reply or to give justice to the

ipetitioner a poor class IV Mazdoor.

, . ) &
(vid) That the petitioner was i#ahxﬁéfed/

Gt d i%\L‘-'




" ,the:preSentypiacé;of postihg, viz, AGE, Bakshi-ka-Talab
Lucknow in.ﬁprr88. Eﬁring tbe course: of his tenure at |
5241 €/o SGiA?O, thé petitioner repeatédly requeéts his
superiors that his result of Trade Test be declared
but no action was taken., The petitioner sent reminders
through proper channel to his previous unit Commander,
‘the OP no 4, and for the first time, on 4 Nov 88, he
was informed that as the seniority upto 31 Dec 82 was

[ 1 taken into consideration, amd as the petitioner's senio-

rity is from 5.4.83, he was not selected for Tests A

- ﬁ copy of thid letter is Amn 3! to this petition,

' (viii)‘ That this contention'of the authoriﬁy was:,
- incortect. & perusal of Part IT order dated 15 Jun 87
will shov. that Kul Bhushan Mazdoor, appeared’on 25.4+87,,

and his result ﬁas declaredjat srl 51, Ann 12¢,
(ix)  That the seniority of Sri Kulbhushan is wie.f
20.4;83, &md he31§ junior_to the'petitioner. A copy

of order showing appointmenf of Kul Bhushan iéagnn 141

) % to this mmik petition.
(x)  That it is therefére:clear that the authori-
Y | ties tried to hush up the matter by giving false:Treasons,
" . The petitioner therefore represented.to the authorities:

again vide his pétition dated“3;1;893 addresséd?to the
E-in-C, Army Hq New Delhi, @ copy of which is Ann '5°'

to this ﬁetition.

(xi) That the reply to the above mentionedirepfesen-"
tation Was communicated to the petitioner vide GE‘(west)

Iuclnow letter no 1071/Ind/571/B1D dated 14 Mar 89

é;2;4%224£Z&é%%?’ which is also impugned in this petition and which is

8 - Annexed as:Ann_'6' to this petition.
" (x11)  That aperusal of this letter will show that

the éuthorities'have changed‘their-stand and now the

Contd page 5
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reason’given is that the applicant did not £all in merit

as such the result was witheld.

(xi11)  That as already submltted the authorities: are
duty bound to declare the result as they have done in the

case:of others. There is no question of any werit list,

-as this is not a:selection test, but is acquisition of .

qualification for promotion,.

'(xiv) That the above arbitrary action of the 0.P No 4.

has resulted in great mjusgice:to the petitioner as
after coming to Lucknow, he:would be alloved to appear
in the Trade test only after those already serving here
have been given a chance. Had the result of petitionerts

Test been declared, he couid habe been appointed in”the

-coming vacaney stralghtway.

(xv) That the action of the opposite parties-nsé
4 and 3, 1is against the procedure laid down in this regard

and is discrimﬁnatory_in as>much as: the results of other

'contestant, indluding those juniors to the petitiqner

have been declared,

(xvi) - That the petitioner is a poor class IV servant
and has Imoched the doors of his superiors for justice
buet in vain and that is why he has approached this Hon,

Tribunal for grant of justice.

) Details of Remedies : The petitioner declares that

Exhausted.,

ainst theanon action of OP no
4,_t6 super ior authorities,
- Ann '5% which was rejected

videgéé;LjL

Contd page 6
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) Matier'not pending : The petitioner further declares
- with any other ‘ ' - |
Court - that the matter regarding decla-

ration of result is not pending
before any Gopurt or: Bench of
the Tribunal,

. (9) Relief Sought Tn view of the facts' and circum-
R “ stances mentioned in para 6 above

the petitioner prays for the

Following relief |
¥a)  That this Hon'ble Tribunal
: " may kindly direct the 0P Nos 3
l, ' N  _ ' {and 4 to declare the result of
E | the petlthner, ef examinamion
- of Mbtor-Pump-Aﬁtendant Trade
i . | | -  Test conducted by OP no 4 on
| | © 4.3.87 at an early date,
- (b) That the result S0 ccmmunieated
f ~ be entered in the service book
.'_é | - ‘ of the petltloner by issuing suite
N | | ble comand to OP" nos 2 and 5,
é', . | (c) ‘Ahy'other relief this Hon'ble
| | Tribﬁnel deemifit and jusf.

N | o L
\ g (10) Interim Relief : There is no prayer for: any

; | | . interim relief,

Lo (11) Particulars of the _Barnk Drgft[Pgstal Order |
| in respect of the a ppTlc tion gee.

1. Tame of the Bank on which drawn s N _

27 Name of the issuing post office : G.P0 MM |
i : . DD @ o/ dﬁ'g\fjgﬁ

3. I?ate of :Lssue of postal order : £ g1y M&'Wi’“

4. Post Office at which payable :

| (12) Details of Index ¢ An index containing the details of
: | " d %he documents to be relied upon

is annexed.,

(13) iList' of Decum_ent,s E CONTD page
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. i)
Sl
? L . .
- - . o F .
. o . .

1. Tetter ‘showing qualification for the post of

i ?ump House Operator,

2% Gopy of PﬂRT II GRDER no 24 dated 15 Jun 1987

by G.E (B) 6356, /0 56 AFO

3. Copy of GWE 5241 latter no 1115/TT/120/E1P dated’
25 Nov 88,.

4; Copy of FIO No 16 dated 18 Apr 1983 sheet no three
passed by GE 6356 ¢/o 56 APO

5e Representatlon dt 3.1.89 by the petitloner to
the B-in -C, Army HQ New Delhi |

6. Copy of @ (West) Luclknow Tetter no 1071/Ind/571/ B1D
dated:14 Mar 89,

VERIF;QM ION

I, Ramakank Chaube, aged about 29 years, s/o
Sri Bharat Chaube, /0 care Dilip Cloth House, Bakshi
ka-Talab, Lucknow, WOrhxng as Mazdoor, in AGE's office-
at BKT, Lucknow do.hereby verify that the contents of
paras lvto 5 and é(l) to é (xvi) of’ this petition are
true to my personal knowledge and belief and that I

bave not suppressed any materlal fact.

Dated’ :05 lay 89 ( Ramakant Chaube )
. L : Signature of the applicant

To
The Registrar ’
Central Admistrative Tribunal
Circuit Bench Lucknow
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’mFORB THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHEBA

CTRCUIT ENCF, LUCI{I\iOe.r

Regtn no O.A, - - ?Z?_ - 1089 (L)

*

Ramakant Chaubey - - .- - Petitioner
" Versus |

Union of Mdis and others - - - - - Respondents

Srl No Particulars of Documents Page no
1. letter showing qualification !

for MP{ Pump House Operator

e Part I‘I‘of'der no 24 dated 2.
. - 15 Jun 87, by GB (E) :
' 6356‘ c/o 56 APO

3¢ CWE letter no 1115/TT/1%0/E1P 3
© dated 25 Nov 88, (CWE. 5221 )

4o Part II order dt 18Apr 83 by. L(
"~ ® 6356 c/o 56 AP0
5 Representation by the petitioner 5, 4
6. @ . (west) Lucknow no 1071/Ind/571/B1D 7
dated 14 Mar 89

e e

Dated : 05 May 89 ( Ramakant Chaube )

Petitioner

D
)
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with instructions/ercers squival=nt 4in the
. iszusd by ths Central Govarnment).* trade of lach:nic -
diszel or elzctrician
from Govairnnent roco-
gnivod Institute,

No probatiasn
perisad far pro-
sstasg. ond tra-
nsfereos.

Nota:= The crucial dats for dutormining the age
14mit sholl be thy closing datz Por roceipt of '
anplicati:cns from condidatas in Indio (other than
those in Andom:n vnd filcober Islands and Lakshduuep), or

Ex~Zervicaman with
In the case of recruitmsnt mada through the enuivalant irimy

Employment Exchanges, the crocial date for determining PO s i) . ..wu
tha ace limit shall be the last date upto which tha.

) s N in the zporopriats -
Employment Exch:nyes are agkid to subwit the names. trade vith 3 year

suTvice. ' . "
2. Should pass r2er itsont
trade test 2s prasciibed
by Enninner-in-Chief,
G maJl X 25 yezrs {falaxcule for Er=nntin] . 114 da~emplovent
selectinn Snuvarnamnt cervi:nts upto 1. 2 yrare cortificate (e>-s0tviz-uon)

pust fram ITI/NCTYT or

eGuivolant in the ,
trade of Fitter pipoys
plusLing. from a Gaut

raecosnisad lastitute,

znd dirct rs-
cruits — 2 ysars,
No prov.tizn sari~d
for promsoties 2nd
transferaes.

25 years in aczard noas with
instructisne/vreers issund
by the Cantrol Gousrnment),®

*Npte:= The crucinl date far detarmining the

2 1i-it sh2ll te the clsuing dote for re— | or .
czipt of apnlic.tisns from m:mnnajuhannwm Ex-Srrvicoaen .ith efuje .
in Ir2ia (ather tnan thoze in Ancan n and

valont army Qualific-tion
4in th2 eprropriats traue
h with 3 years service.

3

tliconar Is) ngs und Laksh-dwonp).
In tha case of racruitmont mads throo
the Euplownent Exchonze, 1o crooisd dote -

aetrrmining the aga liwit ehall be tho last 2. Should piss recruitiiont
dite uoto uhich ths Employrent Exchanges are troae tost as prascribod
esked to scbait the namos. by Enginszr-in-Chiaf,
\NW, Forcey, thureafter thay ma
o ’ - - e to 104 of zZizact wnnarvnaawndm
+

»e

ruits - 2 years. failing both
by transfer on
umnCnunnca\Hud
smolovment(far
ex—servicamon)
and failing
31l by diruct
recrultment,

Sy prumatinn
faliling which
ny tr.
f3illing both 2
by tro-nefsr
on C2nutation
re~unployment
(For uva—sorvicumen)
and Failify all

ty direct
rac ruitmem,

The Armed Furces Parsunnel dncluding cumbatants from the

Corps of Engine=rs gues to ratirs or whom are to be tr asf—
srred to resorve with in a poriod of onu
r2quisite oxperisnca

B : - ip colunn 7. Such parsons would be given deputution terms
u M. \HWAd/ﬁrr duts o whiich they are dus Tor roleaswe froum tha azra

- - o . R . . B - s - K3
3 ) 5 ) : 6 : 7 8 9 : 10 1) 12 13 ;
“Gonaral R BOD-15- Non- 25 years (Rclox=ble Esonntis) mo Re—employmsnt . Oy promotisn Prowaticn Dapartnental Promation ok :
Contral 1010-£3~ Seclactiun far Gavarnmunt sarvants “1. 2 years cartificato (ex=sarviceman) feiling which wﬁnuonn“n:rzr»aﬁw\ Committee at Commander Appli~
.7 uarvicas 20-1150 post upto 35 yaors in accard.nce from ITI/I.CTUT or ~nd dir~ct rzc—- by tronofer 8afsiwvala uho hive ‘lorks Engin-=r 1ausl !

catxle
3 years of rogulsar for promati-n »nd .
service in ths Gle confirmatizn on camslutisn
snd_have pissed the of PToL:LIIN poaTizd for
trads tost far the direc n;nn:+nw.03~<xl
poat of Pump House comar uwnu.m
Userator (Semi 1. Comn~nuer wcnrm Enzineer -
Skillod)as preacribad or his nomines- Chatrson
by Enginssr—{n-Chief. 2. Fajor or Exzcutive Engi—
:Jnn\annmw: of Agntt

Transfnr
Exncutive Encincer-"eorer

Transzfer of parczons
halding sirilir or 3.5roup '<'/'3 Offjinr nat
highaor pusts in Defunce’ connectza with UBp-I teent
Service in simil-r lins, ~ferter

who poscons ths =gucn-—

tion gqu2lific ti-n

prescrited in column 2.

For Ex=Snruicanan (pamhat-pnrg - tr noter ca Aeangt-ti-n/
re—a ol veent{unts =atont of 100)

The Arzeo furcas Fersonnel dncluving Cumost nts from the
Corps aof Englincars ous to rstire or whom ~re to Ye ir e~
froored to rrsares with in 2 serisd af ane yoor znd b ovirs
ths rot:izite expericncs na guolificatisne prescribed for
them in calosn 7. Such porsins o uld be givan doputstise
terms upto the dote on Jhich they cr2 cue for ralasse from
th2 nrsnd Forcews, theroaftar they may te cuntinu»d nn
Te=caploym=nt, Their nu ter m3y be linited to 10T of gires:
rocruiteant vacauncles, c A

feot :
rpplicasbl

Erem-ty-n Beprrteontal Prom)tion
Nazduor/choukianr/ Committss at Coumanmcer
safaiucla whe hive Works E.ginear lovel for .
yeire of rowlor Unnarnnuv\nuzwwﬁ”mrwoa on comslm—
s>rvice in the S de tion of pronatizn oeriod far
2nd have possod the dirsct racruits nnly;-
trade tecst ‘for the
1.

post of
fFitter m»ve\
wiwsRet {SS) 2. Major or Exezutive Cnzinesr,’
£s prescritan by Captain or Asstt Executfve

~ Enginzar—in—<Chief, Enginser = Imaber
Transior T 3. Croup 'A'/*7Y Officer pot
Transfoer of aursans cannectrd with depavtment-—
{"emboer, R Q

nsfar,

Cocomznder Uorks Engirner or
hia nominse — Chajirman
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holding sinilsr or
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47 150595,1 Qh Babu Ram - Maz EDA 25-4.87447&139%:. LAn the Trade

' C P . T Test of V/ Map anc

; Fuhy. ; declared IABSANT.

. Nlowed

F0A961 Sh Gayu Ram =d0- 25-4.87 Eppear . 1n the Trade )
' " ost of V/Map and | o

, declared ABSENT. ‘

‘ " . S Allowed

49+ 505669 th Tarsem Jal A0 25"4’874, hpcan.  In the Trade

: ’ : Teztf of V/M:m am :

- duchayrd ABYENT

10w t"(,, 40
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&0e . 506672 Sh RBalbip S4nsh wdn- 5-»4“87 /;‘4) Qan ih"& o Trode
pE o | "Test of \'/I"’m euxal
‘ ‘ A : N Gorolared Falie
P 6'2)/) o Plloved .
53« 506695 -Sh Kulbhusham\” Maz = 25.4.8 /’woe«m < in thg Trede
”at T —= QT T “Fest of. V/an ane
' . Fada t declamd PAl2.

- ' A . _ ' A Towod ™ tG
52« 506545 8h Adok Kumar «do- 25-4~87 /hppesr 1 I the Trade
, , : Test of V/Man ard
declared PAS3. -
_ : {, Mlowed to ,
°h Balwart Singh «do-  25-4-87 /ippear 1 In the Trade
- Test of H/Man and ™ &
, _ declared A:B%NTO
) =‘ Mlowed to
54+ 502275 8h Girdharilal = ~do- 25-4-87 / Appeax ' in- the Trade
To st of H/Mar and. e
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‘ 2‘3-4-87/& ear 1 in the Trade
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1. liefer to Centrsl Command ngtianal MEL Bmployess Union,
Lucé now letter No. hef/CChl/17/238 drted 04 Nov 88.

. S
"**——'—‘Nv'mﬂ

9¢ 1t 1s intimeled tnat arsft Boerd procecdings of trede tast
held on D4 Mer 87, suiwiited sy the presiding ULficer wers not- |
ap roved ay GE Udhempw: Zone ioliowing certeln osservation = @
sed vide their letter o laU“/;lvo/LlQ(Z) deted, 93 4pr 87
The observetions interalle pointeé out thst number of tredesmen
tested, evceedad the limit of cenéléetes walch saould ve linited
only to 3 times tihe ausher of vecenclee evellekles It was 4
#lso pointed out that tride tast sconld be held in sccordsnce
with three  rsde structure snd ouly fecding cstezories sre to ]
pe sllowed 1o sypecr In lune tigdt tost egeln aeepln, in view .

the points ss envisegea dn tiedr db‘Vﬂ quoted lettere. f;

Se Consejuently trede tests were sgsin conducted on 23 to °
28 kpr B7 snd on susseyuent e:leéss The cirdiésture was \
restricted to tae rotic of 133 1e¢ toree cendl¥ates were trede=
tested szeinst one vacencye.

4. teeping In view of skove ciitaria, bbﬂ;Orit of Mssdoors
for trede test for cromotlon to. Matc/MPﬁ,Mate/P‘rtr Mate/
Linemsn,Mzte iirsmon etc were councidered for aeniority upto -
31 bee 1282. The senlorlty of Mbo/508683 uarl Hema Kent
Uheuwey &s Meadcor 1s 13 4pr 1333 snd 28 such he wzs not
censldered for selection of trude test of Mate/Ml'A.

E i . K
i b b Attt it el v BB < st < ki,

W/ XXX Xixxx
unrdisl Singa ‘
him Officer _ |
for Commsnder ‘

Copy to i~

Gi Udhampar :one - Tozetiher +ith At l
. & copy ol Union letier quo
Udnerpur GEOVS e ; it ped

fhichdil)
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N Rant Chabey U] o OPre oronge—

- r OA No ——)785 Cffg ]‘ (:g%;/
| . | @ /
‘ From :t« "ES~ 506693, Rara Kant Choubey

Baddore ’é/‘f Hoy Qutzal Parm Tobural 213 sl
4

AGE, Dakshi-ka-Talab, G.E, (West)

LUCKNOW
To ZEE;"
The Hon'ble Englneer«In-Chief S e
Army Headquarters :f) o
New Delhi A,,«\ w ool

THROUGH PROPER CBANNEL
SUB: REDRESSAL OF GRIEVANCES

Respected Sir,

) : Most respactfuily I beg to submit the following ?
for your kind information and neeessary orders
please,

1. That T am servirg as a regular Mazdoor, at
. present posted at ABE BKT, under GE (W) Lueknow, I
A was appointed W.e.f 5,4,1983 by GE(E) 6356 e/o 56 APO -
and have Joined the above unit on transfer ir Apr 88

’ 2 That as per orders in force, after ecompleting 4
F#’ 3 years of cervice, I apreared for a test, the Trade
test of Mate/MPA on 04,3,87, eondueted by CWE 5041,
¢/o 56 AP0, the result of whieh Was never eommunieated
to me, :

3. That the presiding officer of the ahove test
was Lt Col Pal and Capt M,L.Sharma was one of the member s,

4, That on repeated requests to declare the result
of the above teat, OE (P) 6369, e/o 656 AFO informed

mo vide letter nol112/118/EID dated 22 Feb 88, that

the result was not required to be commmieated as the
number of vaeaneies was lecs and the seniority upto

31 Dec 82 vas taken into congideration, A ecopy of this
letter 1s attached with this applieation for your

kird perusal,

5, That the above resson informed to me was not
correet as not orly that the lazdoors of ny seniority
. : viere promoted but fresh direct recruitment was also

A : made. This 1s gross irnjustice tc the petitioner before
;}\ your Honour, :

Ce That 1t may further be submitted that even if
the petitioner eonld not be promoted, my mx result
conld have been declared ard the casulity be entered
in my service book as procedure, so that I eonld be
‘rromoted without examination in future vacaney, The
excuze of my superiors that result was not deelared
for wvant of vaesncies 1s not a Just reasone ee T had
prayed for deelaration and entering of result in my
service book if I had passed, and not for promotédn,
1 wonder what 1s the hiteh iIn granting this request

as 1o case I have passed the test, T am entitled to
get the benefit of 1t,

Contd page 2
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e That on eoming on transfer to Lucknow, I :
again put up the matter hefore the Central Command
National MES Employees Union, lucknow who forwarded

my case to the Chief Engnr Northern Commd, e/o

56 APO, and urge-d him to do the needful, A ccpy

of C.C.NMES,Employess Union letter referred is

attached with this applieation,

g, That the reply of this letter was commni-
cated to me vide CWE 5241 Fo 1115/TT/120/FIP dated

26 llov 88, a eopy of vwhieh is attached for your kind
perusal, ' ‘

9, That a perusal of this letter will reveal that

- 1t gives the came reasm, the verslion of whiech is-

slightly improved. It says that the sald test was not
approved by GE Udhampur, as the numher of participants
exceeded the 1imits, It further says that In subge-
quent tests, held on 23 to 28 Apr 87, seniority upto
31 Dec 82 wag taken into econsideration,

10, That ns already explained, my rrayer is only
that my result of the Trsde Test eondueted on 4,3,87
be communiecated and in case I have passed, It may

be entered in my service book,

11, That I may respectfully submit that declaration
of result has nothlre to do with the nubber of vacae-
ncies as the successful eandidates are promoted in
future vacsneies and therefore it 1s in the interest
o-f Justice thet my result bs eommunicated to me

and my office without delay so that my officer may

take necessary aetion,

PRAYER

I therefore most respeetfully pray that

Your Honour may be kind enough to ecall for a
rerort of my case and set aside direet reecruit-
ments of Mate/MPA made in eontrovention of

the guidelines issued by your HQ,

Your Honfur may be further pleased to direet
the concerned authorities to declare the
result of !ate/MPA Tmade Test and to enter
the easuality in my serviee book and also
promote me as soon as the vaeaney arises,

I hope that as the llead of M,E,S, your Honour
Will be kind enough to see that poor perscns like me
are given just treatment and are not vietimised,

Thenking you and waiting for favourable aetion

Yours Faithfully

| )chz A {'yz,él a@u&;f

Ivcknow ' ( Rama Kont Choubey ’
Dated 3 Jan 89 '

‘ Copy to 1t The Chief Ergnr
Yy C§7}/ I'orthern Commd

c/oSGAPO‘ C{C/ (J\Q
P e



b D don. Gubral B, Fobural , BUD af~ Lles
< Remoliont choidoy’ o Union o Ndsa of-our

| SO oa of /987
. GAKLISUN ENGINEER(WEST)
Tele M1y 613 11 SARDAR PAT:L MELG 2
LUC.KUW Centt Gi/
; [ 3
{2
1071/ Ina/571/E1D %%n/\ ‘éA 14 Mer 89

AGE B/R K1

le FHeference this ofiice letter Noe lO?l/Ind/SSZ/thldated 1842489,

2e Contents of CE Northern Command C/o 55 AP0 letter Noe 416/Ind/
v  350/E1C(2J) dsted 20 Feb 89 received unde: CWE(P) Lucknow letter
No. 12036/326/b51C(2) dated 10 Mer 89, sre rerroduced below
~for information of the individusli=- o
r*f :8) MrS/506693 Shri Remakant Choubey,Mazdoor did not fall
#1n the Merit, as such the r: sult wss not dicl:red by Cwk.

19

P! b) The individual may be informed &sccordingly.

84/ X X XX XX X X X
ARx Rk

¢ S5 Shishedis )
AR B/K
for Gik(w) Lucknow
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N IN THE HON'BLE CENTRAL ADM,. TRIBUI\JAL ALLAHABAD

CIRCUIT | EI\CH, LUCKNGH

L U ~ Affidavit Inre : Case No : 0.A. 98 “of g9

©

(e
§ ﬁiiz Rama Khnt ChaubeY - mm e - Petitioner >
‘ 0 Versus
z-. s |
§ Union of India & others = = o = Respondents E
% ; AFFIDAVIT ,
« ) B ° :;:. I, Rama Kant Chaub@; aged about 30 years, s/o {I
' L e liu-s'*r l41-
;;z _Lffﬁ 19§5 'ffﬂsri Bharat Chaube, r/o ¢/o Dilip Cloth House, Bakhshi- 5-
=2 Af’rwAvn-r ﬁ'.",w-" |
, M Ka.Talab Lucknow, do hereby solemly affirm and
D'ST:LC:URT declare on oath as wder s

1, That the deponent is the betitioner in the inst-

-ant case and is fully conservant with the facts of the

case which are deposed hereinafter,

24 That the deponent who is an emplgyee of M.E,§

in the Ministry of Defence, as a lggggurer Was posted at
- border area, ih the office of G.E _£339 c/o 56 A,P,0 till

-

8.4.88, . e

6359
\}7 That the G.B-@886 comes wunder the administrative
(o2

Y \ Gommand of 0.P Nos'3 and 4.
Lt '
\0

A
-4

;/ 4, That 0.P no 4 conducted Trade Tests for various

cadres and all eligible Mazdoors were allowed to appear,

5, . That the above mentioned Trade Tests were conducted

firstly of 4 Mar 87 and the ne’citioner appeared in this

RPN e

W( teste Byt his results were not declared.

S,

Contd page 2
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5. That in the second week of Apr 87, the

deponent came to knov that Trade Tests are again

E 1
“‘ HJ.
A ad

being conducted for those Who could not appear in

the test held on 4 Mar g7,

‘6.-, - That the deponent Was advised by the GE
635 ’

c/o 56 APO to appear in that test too as in !
; Q_/‘M ,
| case:he fails in test held on 4 Map 87, he could have -

still have a chance of success.

7 That a list of eligible Mazdoors was again
'i Prepared and submitted to the 0.P No 4 by the ) .
. officer Commanding of the deponent, namely GE, 5958
? ¢/o 56 APO, | R
g, That the above 1ist was sent to the C,W,E
: ' "6359;
5241, c/o 5643 P 0 vide vide the G.E R8858 letter no
o
1;12/49/ EID dated %éeégﬁagzé;'
1 9. That the depone-nt‘s name finds place at serlal
'1 no 55 of the above list,
i | |
110, - That as per the list, the deponent appeared
gon the test conducted on 25 Apr 87,
’ - 11s °  That the result of the petitioner was not

}*,;ij/{[ ‘eclared, of any of the examination, nor was he

7"iinformed about cancellation of any test,

12, That the deponent continued writing to the
authérities about his results and all these letters

Q;Zfé%/ Were forwarded to the higher authorities.

Contd page 3
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s 13, That in the first reply received by the deponent
o 1 vide 1112/113/BID dated 22' Feb 88, it was not sald that f
’ the deponent did not appear in either of the tests, or % ‘
that, any of the test was cancelled, This stand has been P
taken recently to cover up the malafide in the instant
case, & copy of the above letter, giving reasons for nomn
declaration of result is Ann '1' to this affidavit,

Lucknov - AQ2£%2¢Z9242%;z/f i

-
Dated 33$ Oct 89 Deponent )
VERIFICAT ION

o | - I, the deponent named above do hereby verify
sl | " the contents of paras 1 to 13 of this affidavit as

true to my own knowledge.

Nothing stated herein is false and that nothing

~is concealed, So help mé God.

Luclnow | ﬂQZZQQfLZ// _ :

Dated :q£;70ct 89 77 Deponent -

I, identify the deponent who is known to me,

?
He has signed In wmy preseige. . ,
| ( ~

R € Sharma )
| | Advocate
5 | Solemly affirmed before me ¥y on;y;éw/@%atzxwﬁtaﬁfbm
" ? by Sri Rmma Kant Chaube, the deponent who is identified

A ? by Sri R C Sharma, Advocate, Allahabad High Court at

s Lucknovw, I have satisfied myself by examining the
deponent that he understands the contents of this affi-
davit which have been read over abd explained to him

by ne,

) , )
T T &
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\ e IV THE HOTféLE CENTRAL ADM. TRIBUNAL, ALLAHABAD
o B ‘ ' =y
/' CIRCUIT BENCH, LUCKNOY ’
A~ /7" Inre: OANo 98 of 89
Rmmaﬁht Chaubey‘- - ...~ - Petitiongr A
Vs |
/}ﬁgon of India & others - - - -~ 0.Ps
o ANNEXTURE ' § ¢ Ann 'I¢
- 1112/113/EID ' ~ Garrison Engineer (Project)
;- 6359
Vel ‘ ¢ ‘ ¢/o0 56 APO
_’<r--«f”/1 - MBS 506693. . .. C T 22 Feb 88
N h - Shri Rama Rant Chaubey , Mazdoor :
' (Through GE (B) 6356, C/0 56 APO
) - TRADE TEST : INDUSTRIAL PERSONIEL
é 1, " Reference your application dated 08 Feb 88,
‘ addressed to HQ CE NC with copy to this office amongst
others, _
| 2, It has been imtimated by CWE 5241 that result
J of your Trade Test held in Mar 87 has not been cone
: sidered necessary dug to less number of vacancies,
Seniority for the Trade Test has been taken into
{ consideration upto 31 Dec 1982, | .
?' 3. This is for your information,
| | Sd/xxxxx
( RX Pattanaik)
| - " Major
- j . , Gariison Engineer(P) 6359
NOO

HQ CWE 5241 - w.r,t their letter no 1115/11/123/EID
¢/o 56 AP0 dated 12 Feb 88,
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' In the Central Administrative Tribunal, at Allahebad
J

Circuit Bench, Lucknow,

——ry

COUNTER _AFFIDAVIT ON BiiALF OF RE§PONDENT

1n :
Case No, 0.2.,90 of 1989

Rama Kant Chaube ' +e. Petitioner
Versus
,
Union of India & Othars. ... Respondents.
A - Lci' I, V.K, Sidharthan, aged, about 53 years, son

. . -
/bfgan P'k"QﬂJS“NQm(Gargison Bngineer, (West), 11,
Sardar Patsl Marg, Lucknow do hereby solemnly affirm

and state as under.

i@

‘»/T. ‘ ' l.' That the deponeht is Garrison Enginser (West)
3 .

P and has read the aspplication filed by Shri Rama Kant
; ‘!C#\\ h Chaubey and understands the contents thereof.,

2e That the deponent is fully conversant with the

facts of the case daposed hereinaftér.

3. That the deponent is competent to swear this

affidavit on behalf of other respondents also.

4, That the contents of para 1 to 4 of the applicat~

ion are formal and need no comments,

5.,  That the contents of para 5 of the application

are admitted.

6, That the contents of paras 6 (i) to‘6(iv} are

admitted.,

Cont‘.' . 02.
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7. That in reply to the contents of para 6 (v)and

6 (vi) of the application, it is admitted that™the

Yommrm

;applicant did appe ar in the\ﬁrade test;heid on 4,3,87 .
v’and the procesdings of the'trade.tést boéfdiwere.sént
/7 \to the Chief Engineer, Udhampur zoné under vhose control
%he Said test was held. The proceedings of the~trade
test board wére/not approved by the Chief Bngineer -
and were feturdad vide his letter no.13007/19§/EIC(2)
dt. 3.4.87,fqr fectificatioh'of the descrepancies in
tefms of the guideline spelled out therein, Photostat
. copy of the asbove communication iskeing £iled a8 Annexure
| 4 ~ RI in vhich it is pointed out that the pumber of trades-

'

1 a@n tested should not uyceed three times the number
o /-=/
i of vacanciés available. It was was further pointed

out that the trade test shouid be held in accordance
with'threexzrade structure and only feeding catsgories
are to be allowed to appear in the'traqe test, Thus

{ the Chief Englneer Udhampur furthur advised to conduct /

ST PR )

tle test again keeping in view the guideline as envisaged

‘in the above letter,

Consequently, the proceedings of the trades test
held on 4,3.87 weré cancelled tend another trade test
indie on the line indicated in the above letter of the

Chief Engineer was conducted from 23rd April to 28th

/?ﬁﬁr* N, April 87::j: eansecrend Iz f/ The appliCantn:waS not
‘/é?;f‘ Heligible to appear in the said test as according to the
?Ui ' The number of candidates eligible
g{%%\ for appeari ng in the test for the trades were restricted

to thrae tlmes the number of vacancies avallabl° in

Cont..;..3.
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his 1 ame basmd on

be

i

9.

and 6(lx) it is qdmltth that Shri Kulbh
had sppeared in tha

for vhich sufficient number of Vacanc1as 4t

and the ellglble penal

All the reor*

matter of this appligation

con81dur°d for eve Iy one v

the applicant

3. i_c T promotioﬂ to Mate/
. -.-dates J"O,' S
e - aligible canai ' e
the list of elig r fate Lineman, Mate/ |
MPA, Mate/OED, Mate e - -y
g it 4 ’ ; l
“ / h senior
tc., the Mazdoors wit o GPOllcant
- dpred, The spnworlty of s
ere consi ot
¥3§3-‘ 1983 and as such he was no -
1ate
- Aprll' £ ost of Ma
ls 1 n the1:rade test for the p )
i .
o spa e a pllcan
tion was explained to the ap .
MPA, The posi Vido -
gineer (P) 6359 C/o 56 APO e )
Garrison En O the o
/118/EID dt. 22.2.88 and also t
{ 112 : o ¢ | A’ith
o 4 Nati 1 MES, EmnployesS Union, Lugknow W |
Command i.‘-latlona , | ‘ N NOV 4
to their letter No.~Re£/CCNV/TT/88
rence to
oo he application as Anneguref3 )
11988 (COPY filed with the 8

2r was based on
a letter of the Garrison Bnginesr wa
The Sai C

N N I{ C . r ‘F .
. .

neer 5241 C/o 56 APO letter No,1115/TT/128/EIP
_Engine - .

(P)6359 at. 12.2,.,88 a copy of which is being filed

aS Annexure R2,

8. Thqt in reply to the conten*s of D

ara 6 (vii)
of the application it 1S

ﬁdmltted that the RpplWCant
was transrerrbd £ rom GE (2)6356 to Gu

(WEst), Lucknow,
Sentations eceive

d f£rom him on the subject

were duly replied,

That in raply to the contents of para 6 (viii)

ushan, Mazdoor
trade tnst for the post of ValVemun

Bre available
was large enough to include
the pr1nc1ple of thres persons to
acancy, In the Case of
who was to appear for the Post of Mate,/Mpa

Cont,...4,
/
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far less number of vacawneies were available and cosequently a

- siraller penal had to'be drawn for which Mazdoors with seniority
upto 31st Dec.1982 could @g considered. Thus the applicant with
oy
15th April, 1983 seniority was not eligible for COHSideraLion,for

the pcst of 1 Mate/Mpa.

10. That in reply to paras 6(x) to 6(xii) itis stated that the
critéria for detérmining the eligibility,for appeéring in thé
trade test was not-changed. The eligibility was determined on
the basis of guideline received from the Chief Engineer, Ddhampu‘
(Ann,R-I). In the letter referred Jo by‘ﬁhe applicant in Ann.6

of the application the word 'merit! wéS‘actually meant to Eonvéy

- merit/seniority for eligibility for appearing in the trade test.
14‘i~ ) When the test in Which the applicant had appeared on:4.3.8? was
B | cénéelled on account df certain descrepancies, tlle quéstion of.
declaring its result did not arise. The applicaht was 1informed
~accordingly ( Ann.,R-3 ¥. | |
11+ That in Teply to para 6(xiii)it is stated that the result of

other candidatesg had,been declared while the appliCdnt was not

- S  Touagan T - “x 290877
47/ y '.allowed to appear inthe)ﬁcsts held on 23.l. 87Ad he was not
\,v/// eiigible to appear in the sald subsequent te L Se a
R "12 That. in reply to para 69x1v® to 6(xvi) it is stated ‘that
;’l a subsequent trade tests were conducted strictly in accordance iy 4
e o © with the guidelines received from the Chief Engineer, Udhampur..

'zone, a copy of which is annexed as Annexure R-I.
. m : o 3 ' ‘a’
13. That the contents of paras 7 & 8.are formal and need no repl

4. That in reply to para 9 of the application it is SABHLELEL)

[33§f‘ e "i' prayed that the applicqnt is not entitled to any rclief as

AN s
ffS( ]QL :%éclaimed in view of the facts mentioned in above paragraphs.
VO JeRY e | |
‘iﬁ;\ »Qﬁ’" & /15, That the paras 10 to-13 of the application are formal and
“lQQ}r;fgfifi need no comments.
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5. @

18, That from the foregoing it"is clear that the
application filed by the petitioner lackymerit and is %
liable to be dismissed with cost.
LUCADOW' ‘dated,
ZL,(,JBA:Y , 1989
VAR IFICA: ION
- ‘ I, the abovenamed deponent do hereby verify
that the contents of paras [ 4 ¢ . are
‘. true from personal knowledge and paras
from S]K(5'§rom records , and ﬁﬁras Ig
. frem “on legal advise. Nothing is

false and nIM%aterial has been concealed,

So help me God.

Signed and verified : at

Lucknow, dated, h ' > O ,,/;:D
Y qury , 1989. A W
= tgyws

Iacknow.

I identify the depdnent'who has
signed before me and is personally

known to me. ;>
' voCate,

Solemnly affirmed before me onQ U—R-8 9

at{e-LS am/pm by the deponeﬁt VR Rt B~
who has been identified by §. emowsdih—
Agvocate, High Court, Lucknow Bench, Lucknow.

I have satisfied by examining the deponent

that he understands the contents of this affidavit

which has bsen read over and explained to him,
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f o, _ Anhexure Req |
; 9 - Chicl “ngineer yf
By .«‘ﬁ - | Udhampur "Zone : /
g v A - Udhampur-182121 ' -'
T 13097/193/E1C (2) 02 Apr 87
CWE 5238 |

CE\E 5329‘

CiE 5241 v - ‘ » L

HQ 135 Wks Engrs | ggrcggrsognel atient ion
HQ 138 Wks ®ngrs i

. IRADE vEST OF INDUS1ATaL PERSONNE,

1+ Reference this Hy part I Order o 93,dated 18 Dec 86,

2,  From the draft trade test boardlproceedings-submitted by
the presiding officer followiqg»discggpancies have been
observed. :-

“A8) As per CE NC letter No 41617/IND/5u5/51¢ (2) dated ~
:dr‘ 18.12.85, No of trade men to be tested should be limited .
h to three times the No, of. evailable vacancies, This has
not been followed .g 1t is seen that the No. of tradesmen
[i. stested exceed this 1imit in pay cases, J :

(b) as per above cited letter a pa rticular trade wil]
not be taken y Tor testing in c.se there is no vacancey,
It is seen tha this has been ignored in many cesses,

(¢) As per revised three grade structure there are certain
Categories of old trades which aere not included in the
revised one, is such these were not be inciuded for trede
testing, It is seen thot these hove alco been included by &
fow CSWE o,z. Retr Mech, “hgine Ftr, Instrument Repairer, $
Trides which can be Included, for trude test have been
circulated vide i~1n=C's Br letter o IN2T70/69/:IC ¢ated

20 Dec 83 wnd further by L.l lovter NG 41657/?700rres/1nd/
ZO/:IRTIT Ct 16 Jun g4 €nG “ein-Cte Br letter o 20270/
8%/LIC dt 350 Cot 85 and further cirey] ated by CUNC 1lettep
Mo 41617/Inc/523/ 1: (2) doted 21 Hov 85,

{d) List or the trades vhich could have been included fop
testiny is ot chad ©8 per Anri. 'al', It 4ig g seen thet
Cs.B (Particularly Hu 135 WE, Ho 132 3k, Cui 5238 ang
o Cul 5239) hava rosuricted troce test te o very fow

‘ - Citesorios even Suuosurisg 1ike m.te hove been omiticd by
T'{\'s.':\ CSWE (CWi 5238 and (s 52303, <8 obvious, thiz 1s not
Lorieny, kzenin - in view aved? L1 iren th 08 latours
with cach o the Csdk, it cannoy - rhrsamcd vt thiere
L7 5 no% no tody elisile op “ptee Lo appe.r 2o tr~ce teast
& “catenory of moe,

7€) "It is econ tprt in some ot ¢ abgsentoen vere olme et
S5%. this woull 1o %a crmniies tions eennce of olious

conclusion thot ooty NCr A Tnn S ian gy, Pt el Ty

LI B

M ! & Ao -~ "'\ (81
SLLTGLL bl nat sen opo,

F«o . n"-),/'"
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2, Sema very valid observolinnsg rodfsed by %ne 0. the
£ » presiding officcr cre at Appir ' attached, *his should be

e e followed by 21l Cskk/CEs,
*

It will b: scen thet dreft board nroceedings referred to
Tin Pera 1 above cunnot be apnroved in, their present shepe.
You are therefore, reouir:d to reetify the discrinancies in
the Lollowing menner -

(a) Asainst the trudes beins included for trade tesing
Area/livision/Stetion, lo. of vaconcies roy please be
listed,

(b) Wide circulation for holding of the trade testing
Board to comnlete Indusiricl staff -in your arca may
please bé cnsurcd and ncres of eligible trodesmen may
please be collected. -

(¢) Separate nominal rolls based on area seniority may
plecse be Arawn indicating division/sub division for
each category. :

(d) Tredesmen who were absent during the nrevious trade
p testing board may please be given another chance. .
‘ Presiding Ufricer should visit their respective areas of

responsibility again if so required should test the left

over/additional tradesmen, -

(e) Trzde tes:t which are not listed in letter quoted
in para 2 (c} above will not be included for trade testig.

 (£) Tredesien tested wrongly are in excess to laid down
limit i.e, three time of the vacancies may please be
‘informed by each CsWB/GE:, with reasons for cancellationg

of board in their respect und their ommission from the
trade test, : : o

&4,  CsVWB are required for resort to a crash programme,

prepare rectified nominal rolls and hand over to presiding.
.officer with a copy to this HQ latest by 14 Apr 87 in .
-~ triplicete, Fresiding Officer may conduct the trade test for ki

the left over/additional tradesmen during 20 Apr 87 ¥m onwards
- and submit the board proceedings™to this ofrfice latest by
' within g week of trade test, '

/
8d/x x x %
: (GC ANAND)
PO , : Col -
Copy to: . Add1 Chief Engineer
T All GEs : . |
, {presiding Officer =~ Draft Board proceedings submitted by i
| -4 Qfﬁ'. Membe you are returned herewith for rectificatic
z. 9“\ s S ~v~";-’*and embers. on and re-submission by 18 Apr 87 as
Nl .

indicated in para 4 abgve, You are also
reguested to prepare a sumpary as per g
proforma attuched., It has also been
observed that IAFD 931 may also be
completed duly signed by the Presiding
Officer & Members,
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.- , © Appendiz to CE Udhampur Zone .
< v " lettér No 13007/913/E1C (2) dates
) : 03 Apr 87, '
4 - Ser T tatesory T ”I Feeding category
« Ne | e e
UN-SKILLED (196-21 0)
1. Mazdoor
2. Charpoy Stringer
SEMI=SKILLID (210-290) |
e . Mate (4=1 attd) Faz/Chow/Safaivala
2. V/Nem T dom
3« Hammerman
4. F/Man (Cther than'fire services)
Se Caneveaver :
SKILLED ( gs 260-400)
® 1. Afuinder
2., B'Smith ~ H/Man, nate
‘ 3. C!' Hater |
T, Carpenter’ ~ late Carp(Ss)
5. M4 - Late |
6, Elect. o
7. OED | Mate
8. Vh Mech , _ ;
9 Fi%ter/ﬁngine Fitter ' B p
10,  I/Repairer. S
11,  PB/Fitter liate Plumber, mate p/Ftr (ss)
and V/Man,
12, Plumber ~doe
- 13, Refg iech | |
14, Linamen ‘ Mate,
15,  kason Mate fason ($3)
16,  VN/Reader late
17. Moulder "L . liate Moulder (88)
18,  Painter "E%ig  Mate Fainter
19, Sign k“rit. ‘ "\)ﬁ} ~d 0=
20,  Sawyar 5 ;2‘\')\*‘6“,5-&,2[ rate Varpent,er,
21,  SBA Wa TS st
R T R\
22, Turner '\;fwn‘;a\§«~
23, Upholster T Mate upholster
24, Welder | ,
25, ¥/Man , Mate Vi/Man P..2/~

26 and 27, Blank,




Category i_ ~ - Feeding category
RR Dvr A Fate
29, MT Dvr late

Note :~ Ser Nos 1,3,6,89,10,13,22, 2h amendment for trade test
rullnp has not been received from Govt so far,

The mks case of the following cotegories for HS-II and
11S-I has been taken up with E=in-C's Branch vide CENC letter
No 41617/IND/677/:IC (2) dated 14 Apr 86 s~ _

a) MPA
b) OED

¢) I Dvr

d) Upholster

e} I Repailrer
{f Sawyar/B/Attd

~ HS Gde-II & HS GdeI

g) Armature winder § :
h Cable jointer -~ =~ for HS- GdenI

‘ " Phe case of SBA and Wireman for next higher promotion to
@  Electrician still pending with E-in-C!'s Branch as per CHIC
1letter No 41622/P/%2/EIC (2) dated 22 Apr 86,



- g

Ser'| — Category — T FeedIng Tategory
Yo — A ‘ -
i 28, RR Dvr | | . hate
!
29. MI' Dvr liate

Note i1~ Ser Nos 1,3,6,89,10,13,22,24 amendment for trade test
ruling has not been received from Govt so far, = = .

The mka case of the following cutegories for HS-IT and
H18~T has been taken up with E-ineCt'g Branch vide CENC letter
No M1617/W0/677/:1C (2) dated 14 agr b6 o f

ajy. MpA
b OEDD : ,
¢) M& Dyr ' @
d Uﬁholster | u\ HS Gde~II & HS G@euI ‘
e) I Repairer ¥/ 3

- { Sawyar/B/Attd |
lyf g) - Armature winder j .

. h) Cable jointer - = for HS= GdewI

. s '

y .. The case of SBA and Wireman for next higher promotion to

‘; ~ Electrician stiil pending with EeineCts Branch as per CENC -
letter No 41622/p/52/51C (3) dated 23 fpr” cho 26 |

3%
]
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1. wte Corpentor
et a A
2. AaTe P’-‘Pa\ A

3. . Hate QLD

b,  Mate rlGmbor
5. liate "/ite p
b, late L/lan

7. Iote ¥ooop

8. lin.e “ouldér

o 9. Ilvte Puinter.

10, Eots Uniiol otop

‘g 1. pote ot Oedith

ek

12, Loate Ll
1 :) . * R C e V;"f“if‘.n

14, iete Ry Driver
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- 8ppearing to 3 per post defficlent in the orgdnisation, 0t

.arraival,

‘conductAthe Quality of tegt is affected

Appendix Bt t4 cf UDHAEPUR ‘
ZE&E letter No 13007/19 /LIC(2)
-4t 93 Apr 87, .

1o The»nominalvfolls sent by GEs/CsWEk are arranged trade wise
il.e, the trade for which the test 1s to be conducted,

- T o /
2. The list be.also arranged senlority wise &8 per the years of
enrolment, The seniority wise listing wily help the convening aeytp
as well 2s the board to restrict the numbers of candidatesg

herwise
numbers bedome uncontrollable and in the restricted time of

ise so that
the board igs Saved the problep of Segregating e,g, two or mére
Pers ol same name ete, and to pr@vent'unnecessary handling of
results of already conducted tests in from of others,

3« Lists should algo be arranged GE/Indep AGE w

4. The mode of conducting the test is written, oral and -
practical, However, a1j these modes are not anrlicable tq all
trades, Still the nominal rolls must have these columns to

€nable the board to ri11 Up the marks directly, it vas done in
Some cases but not in all, : S

5. The board is Invariably Péquired to check the identity i
of individusls appearing for tests in order to authenticate the
candidature, ve foung that nearly 50% of the candidates did
posses their I/Cards, Not even an Identity slip by theip officers
SayIng that the I/Cords were withdr. »

issued, It made ys wender abput thg level of secupi

installations ete, were these individuals are employed in def loc,

6. Inspite of advance intimation a5 to the arrival date/time 4

of board and cirengements to he made for conduct of tests, The

board had. to waste much time ang effort to organi

se the tests,
In one place the unit did not even know of boarde

date of

)
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Headquearters .
Commander Works Lnpineers
K241

C/0 56 AFO o

¢ 1115/7T/128/EIP 12 Feb 88 /
"GE (P) 6359 |

REQUEST FOR DISCRIBINALION OF fRaDE TEST
HELD ON_ob Far 87 -

1. Please refer an applicatlon dated 08 Feb 88 from Sh
R K Choubey, Maz addsd to CE North Comd with copy to CE
VUdhampur Zone and this HQ. ~ S

¢ . :
2, Posséof the individuals mentioned a=-s per Appx f4' of his
application is shown against each = ' .

Ser MES No, Nane & Desie Seniority in their
' . : present trade

a) 1eS-503280 Sh Partap Chand, Mate 01.9.84
- b) MES-506668 Sh Gurprakash, Maz - 08.2.83
£ ] a) MES!506680 Sh Jagdish Singh, figz | 24,2,83
s d. I‘3E5-506678 s’l F‘I‘i'ﬁ&m Chand,, 1"182 - 2[4- 2«‘83
e} MES!506688 *h Balwant Singh, Haz 19,2,83
f H}-‘z&506689 Sb. S’Qm Rﬂﬁg ‘Maz : 2&‘03(85
(g} MES-506693 Sh Hama Kant Choubey, laz 13,4.83
h) HES-506542 sh Pufan Chand, Haz 18.5.83
3y VES-506752 Sh Labh Singh, “az 21,5,83
k) MES-370529 & Tilak Raj, Maz 01.5.82
1§ 'MES.370528 Sh Onkar Raj, Maz . 01.5.82 %
m) BS-503487 Sh Karem Chand, Maz . - 07,06.79- %1 @
n

HES-504117 Sh Darshan . Kumar, Maz 04,04.80 §

@ Considered for trade test taking into their seniorify
“upto 31.12.82, o :

3, It has already intimated to your office including all GEs
that seniority for trade test to Mate {rom Maz has been
considered based on the number of vacencies of Mate held in
our area upto 31,12,82, As such individuals falling upto the
serial {k) to (n) above are appearing for trade test during
held on 25.2,88, SR | |

S ek

4, It is pointed out that W/Man is not feeding category for
I/Hepairer as %er CB Udhampur Zone letter No 13007/193/EIC (2)
=~ 4t 03 Apr 87, Hence ME5-35586995 Sh Ram Dayal, W/Man can not be
“Fo, -considered for trade test of I/Repairer,

b As regards the result of their trade test held during .
vl 87 was not-considered due less number of vacancies, Seniorty
Hi this trade test was takenh into consideration upto 31.12,82,

The individuals may please be advised accordingly,

Sd/% X X X X
(Malook Chand )
Copy to i ' - Adm Offr

. _ for Commander
Chief ®ngineer N .
NORTHERN - COMuAND l - Fov vf el et -
. CE Udhavpur Zone b -
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Chhiief Engineer
Northern Command
Cc/0 56 APO

PRLOE GEST_OF INDUSTALAL PERSONNEL

-1, Refer to Central Command Yational MES Employees Union,

Lucknow letter No Ref/CCNU/TT/88 dated oL Nov 88.°.

2. It is intimated that draft board proceedings of trade test
held on O4 Mar 87, submitted by the presiding officer were not
apnroved by CE Udhampur zone following certain observatigns
raised vide their letter No 13007/133/EIC (2) dated 03-Apr 87.

n  The observations interalia pointed out that number of tradesmen
© tested, exceeded the limit of candidates which should be

1imited only to'3 times the number of vacancies available, It
was also pointed out that treéde test should held in accordance
with three grade structure and only feeding categories are to be
allowed to appear in the trade test. CE Udhampur Zone further
sdvised to conduct trade test again keeping in view the points
as envisaged in their above @oted letter.

%, Consequently trade tests were again conducted on 23 to

28 4pr 87 and on subsecuent dates. The cendidature wes

restricted to the raio of 1 : 3 ie three candidates were- -
trade tested against one vacancy. C ?

4, - Keeping in view of above critaria, seniority of iazdoors
for trade test for promotion to Mate/MPA, Mate/OED, Mate/P' Ftr,
Mate/Linamen, Mate/Vireman etc were consldered fop seniority
upto 31 Jec 1982. The seniority of MES-506693 S “ama Kant
Cioubey as Mazdoor is 13 Apr 1983 and as such he was not
considered for selection of trade test to liate/IFA,

Sd/x x x x X
(Gurdial Singh)
Adm Officer

Copy to i~ : for Commander

CE Udhampur Zone - Yogether with a copy of -union letter
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL ~N QU\

CIRCUIT BENCH, LUCKNOW ‘f &7

i f‘@

yoo ~ REJOINDER AFFIDAVIT IN Re :

Case No ¢ 0.A, 98 of 89

ge- sfa(7o

a@akant Chaubey =~ = = = = = ~ = = Petitioner
'r*’7ﬂfﬁhion of India & others = = = = =« =~ = = Respondents

AFFIDAVIT

I, Rama Kant Chaubey, aged about 30 years, s/o
Sri Bharat Chaubey, r/o c¢/o Dilip Cloth House, Bakhshi-ka-

,“% Talab, Lucknow do hereby solemly affirm and state on oath

That the deponent is the petitioner in-the imstant
case and is fully conservant with the facts of the case, He
has read over the counter filed by the respondents and in

reply deposes as under,

2, That the contents of paras:1 to 6 of the counter
affidavit do not'need any reply as either they are formal or

admit the contents of refered paras of petition,

. . &

_ % 9

3. That the contents of para ZAOf the counter are
incorrect and denied, It is stated that the test conducted
on 4.3,87, in which the petitioner had appeared, was not
cancelled as is:evident from the Ann R-1 filed by the
respondents. The presiding officer was directed to resubmit
the Board Proceedings after rectification of the defects
/fcgéééé%égﬁﬁinted out, Nowhere does the letter mentions about cancell-
ation of the test. The staff officer of 0.P No 4, in order . -
to favour so persons manupulated the test to be conducted |

Contd page 2



+

L

O :
again on 23rd to 28th Apr 87 and the petitioner appeare%£>
| X

agéin in test ?onduéted on 25.4.87, The respondents
contention that in the test conducted on 25.4,87, the
vacancies in the cadre MPA were limited and the petitioner
was not allowed to appeaf 1s incorrect as from the records
1t will be evident that only two persons have been shown

to have appeared and even for one vacancy, as per their

owh admissions, three persons ought to have apreared, The
fact is that the petitioner has appeared but his néme has
been omitted because of the malafide action of the staff

of OP no 4, Srl no 55 of RRxEBx#%® letter no 1112¢49/EID
‘dated 18,4,87 sent by GE 6359 c/o 56 APO to OP no 4

mentions the name of the petitioner sent for examination,

_ : 6.

4, Tha~t in reply to the contents of parag 8o 10, it %
is stated thatthe contents are false and misleading, There
Were vacancies in MPA" cadre as.well and seniority restriction
was not put for eligibility criteria, otherwise Kulbhushan's
name couldnot have come in the result. It is further stated

that as per guideline mentioned in the letter reffered there

was no reason ‘to witheld the result of the petitioner in

both the tests. The petitioner was eligible, had appeared

and result ought to have been declared alongwith others.

5. That in reply to the contents of paras II and 12
of the counter, it is stated that the contents are false

and the petitioner had appeared in both the tests.

. That in reply to the contents of paras 13 to 16,

»

it&is stated that from the records of the examination it
will-be clear that in place of three: persons appeared in

| |

i

trade test of MPA, respondents have shown two, which is

incorrect as per their own case', Wwhere even if only one

vacancy existed, three persons oyght to have been allowed
, !
' to appear, and therefore the | o :

espondents
averment of the resp Deponent

ig false

|



C s | VERIFICATION -

I, the deponent named above do hereby verify

e .

that the contents of paras 1 to 6 of this affidavit are

true to my own knowledge. Nothing is concealed and that

‘ eponeég%%L/

T identify the deponent who has signed

in my presenee, /. \Yy\\Jdafv Y\<£S§

J | nothing is false. So help me God,

Lucknow

\ HV
Dated :%=f Dec 89

C

( R ¢ Sharma )
Advocate
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Central Administrative Tribunal,
Circuit Bench, Lucknow,

0.A. No, 98/89(L)

Rama Kant‘Chéubey.' esee Applicant.
_ ~ Versus,
Union of India & Ors. eees Respondents.,

Date 2 .25.10.91s Hon, Mr.K.Kumar, V.C.
| . Hon, Mr, S.N.Prasad,J.M.

\\’ Mr, R,C.sharma Counsel for the applicant,

)er. D.Chandra- Counsel for the Respondents.

prayer has been made in the M.P, that
e

“e the respondents have failed to file counter
: ! ‘
reply, the magter may be iisted for hearing Last
bk rebodio & Ple
opportunity is given reply| within four weeks, rejoinQe-
’ ' A
ef}iﬁ-any within two weeks i Iéﬂthe respondents do not

file the reply within four Weeks, the right to ‘file
A
reply would stand forfieted,}

May be listed for directlion on 9,1,92,A copy

of the order may'be given dasti to the learned

counsel for the respondents,

sd/-
J .M,
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BEFORE THE HON'BIE CENTRAL ADMNISTRM:NE TRIBUIEAL
CIRCUIT BENCH, wcmzow o
| | e
Misc, Appln Nb..gt-fi-- 91 ( C,
Inre: O., No 98 of 89 |

Ramakant Chaubey e = - = = = Petitioner
Versus

Union of India & others = - = - Respondents

APPLICATION To BXPEDITE HEARING

That the humble petitioner most respectfully begs - )

to submit as under ¢

1, That this Hon'ble Tribwal vide its order dated
13.11,90 was pleased to direct the res-pondents to file
a supplimentry counter xmaffidavit, specifically directing
them to pioduce records of examinatlon conﬁucted on 4th

Mar 87, no of vacancies of MPA and also the senlority

11st of the candldates eligible for the test,

2,  That since then, the case has been listed 6 times
before the Reglstrar, but the O.Ps have falled to file the

eounter affidavit as per directions of the Tribumal, indi-
" cating that they have no intention to file the samee

I? 1s therefore respectfully prayed that this Hon,
Tribunal may kindly order the case to be listed befor-e it

for final hearing at an early datee

6 R,C.Sharma )
. Advocate .-
Counsel for the Petitioner/Claimant

Ula)




